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Subject: Sembcorp Comments on Hon'ble CERC Suo Moto Order regarding draft Procedure for levying compensation

charges

SC-Restricted

Dear Sir/Madam,

With reference to the Hon?ble CERC Suo moto order (5/SM/2026) regarding draft Procedure for
levying compensation charges for permitting additional time to achieve milestones under the CERC
(GNA) Regulations, 2022, comments were invited from the stakeholders on the said proposed
Procedure.

Accordingly, please find enclosed Sembcorp Comments for your kind consideration.

Thanks & Regards

Abhishek Srivastava
AVP-Regulatory & Power Markets.
Sembcorp



29" April 2026
Comments on draft
Procedure for levying compensation charges for permitting additional time to achieve milestones under the
CERC (GNA) Regulations, 2022.

With reference to the Hon’ble CERC Draft Procedure for levying compensation charges for permitting additional time to achieve
milestones under the CERC (GNA) Regulations, 2022, The Sembcorp’s comments are enclosed as Annexure-1.

Further, it is submitted that the draft procedure may also consider inclusion of a framework for milestone extension charges in
respect of transmission-related delays. A brief submission in this regard is set out below:

Background:

Transmission-related delays have a significant and multi-dimensional impact on project timelines, financing arrangements, and
commissioning schedules for developers. These delays primarily arise at two critical stages, during the planning and award of
transmission projects, and during execution by transmission developers due to implementation challenges.

During the execution phase, timeline extensions are typically granted in short intervals (e.g., 3 months), which constrains forward
visibility and limits effective long-term planning by generators, including construction sequencing, resource mobilisation, and
contractual alignment. This fragmented approach results in continued uncertainty and inefficiencies in project execution.

A list of delayed under-construction transmission schemes, along with illustration of lines granted timeline extensions, are enclosed as
an Annexure-2, The absence of a clearly defined accountability and mitigation framework, transmission developers leads to a
disproportionate allocation of timing, operational, and commercial risks on generators, resulting in an inequitable risk distribution
across the value chain.

In cases where projects are commissioned under Temporary GNA pending firm connectivity, developers remain exposed to elevated
curtailment risks, operational constraints, and sub-optimal tariff realisation. This uncertainty continues until firm connectivity is
operationalised, adversely affecting project viability and financial performance.
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Proposal/ Suggestions:

In this context, it is proposed to introduce a similar framework of milestone extension charges for transmission projects to enhance
accountability and ensure equitable risk allocation. The milestone extension charges may be aligned with those as proposed in the
procedure for CoD extensions. Additionally, to improve planning certainty and more effectively manage delay-related risks, the
following measures may be considered:
e Anydelay beyond the committed connectivity date may attract milestone extension charges for transmission systems, thereby
promoting appropriate risk-sharing and incentivising timely execution.
e The amountreceived from the submission of compensation charges shall be credited in the Power System Development Fund.
e Anydelayintransmission readiness, once formally acknowledged or declared by the TSP/CTU, may be treated as a valid ground
for extension of the milestone for developers without bearing adverse consequences for delays attributable entirely to the TSP.
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Annexure-1

Sr no | Draft Procedure Comments/Suggestions/Clarifications

1 4. Anumber of cases have been disposed of by We seek clarification on the phrase “irrespective of the reasons for
giving additional time on payment of compensation, | such delay”, as certain delays—such as those arising from force

and a few cases are under adjudication. It is noted majeure events, non-availability of transmission infrastructure, or

that there is an immediate requirement for handling | other factors beyond the developer’s control—should be appropriately
such cases uniformly, which seek some additional | excluded or treated distinctly

time and who have made progress towards project
implementation. It is noted that such entities have
been holding on to the Connectivity, a scarce
resource, and such additional time should be
allowed with payment of compensation irrespective
of the reasons for such delay, in a graded manner to
ensure the earliest compliance with the milestones.

2 Annexure-1 i.  Parity with Time Extension Granted in recent ReNew Matter

B. Milestone Extension Charges (MEC) towards (Petition No. 276/MP/2025)

allowing relaxation in the various timelines In recent Petition No. 276/MP/2025 (ReNew matter), the Hon’ble

(3) Milestone Extension Charges (MEC) towards Commission granted a time extension of 15 months in view of

allowing additional time for achieving the CoD of project-specific constraints. It is requested that a similar

the project extension of 15 months be granted in the present procedure as
well, considering parity of circumstances and to ensure

For additional time beyond six months up to nine consistency in regulatory treatment.

months, the base rate shall be escalated by 10% ii.  Exclusion of Initial 6-Month Grace Period from

each month. i.e., MEC for the 7th month shall be @ Compensation Computation

Rs 3300 /MW/day, for the 8th month shall be Rs Clause 24.6 (1)(a)(ii) of the GNA Regulations, 2022 already

3600/MW/day, and for the 9" month shall be @ Rs provides for an initial grace period of six months in cases

3900/MW/day. involving land acquisition and submission of Land Bank
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Srno

Draft Procedure

Comments/Suggestions/Clarifications

For additional time beyond Nine months up to
Twelve months, charges towards compensation
shall be payable on a per-day basis @ 200% of the
base rate. i.e., Rs 6000 per MW per day.

Guarantees (Land BG). The relevant extract of regulation is as
under:

24.6 Revocation of Connectivity

(1) (a) Connectivity shall be revoked for the corresponding
capacity, if the Connectivity and corresponding GNA has been
made effective in terms of Clause (a) of Regulation 22.4 of these
regulations and the Connectivity grantee fails to achieve COD
eitherin full or in parts on or before,

(ii) six months after, the scheduled date of commercial
operation as intimated at the time of making application for
grant of Connectivity or firm start date of connectivity, whichever
is later, for cases covered under clause (xi)(b) or (xi)(c) of the
Regulation 5.8 of these regulations.

Further Clause 13(7) of the CERC Sharing Regulations
stipulates that charges at the rate of ¥3,000/MW/month are
leviable only for a limited period of six months. The relevant
extract of the regulation is reproduced below.

“13 (7) Where Connectivity is granted to a Connectivity grantee
otherthan Renewable Power Park Developer, on margins of
existing system or on the augmented system with no ATS, and if
the COD of such Grantee is delayed beyond start date of
connectivity, the Connectivity grantee shall, corresponding to
the capacity that is delayed, pay transmission charges from the
start date of such Connectivity at the rate of Rs.
3000/MW/month:

Comments on Procedure for levying compensation charges for permitting additional time to achieve milestones under the Central Electricity
Regulatory Commission (Connectivity and General Network Access to the inter-State Transmission System) Regulations, 2022.

4



Srno

Draft Procedure

Comments/Suggestions/Clarifications

Accordingly, it is respectfully submitted that the initial
six-month period, expressly granted under the applicable
Regulations as a statutory grace period, ought to be excluded
from the computation of any applicable milestone charges. Any
subsuming or accounting of this period for compensation
purposes would be contrary to the intent of the Regulations and
would effectively dilute the relief consciously extended by the
Commission. Such an interpretation would result in double
penalisation, by first negating the benefit of the grace period
itself and thereafter imposing Milestone extension charges for
the very same duration. This would be inconsistent with settled
principles of regulatory interpretation, and therefore
necessitates a clear exclusion of the said six-month period from
the ambit of Milestone extension charges calculation

Annexure-| Procedure for levying the compensation
charges for permitting the additional time to
achieve the milestones

A. Eligibility to avail relaxation in various timelines
iii. Eligibility for consideration of additional time to
meet the compliance of Regulation 24.6, to achieve
the CoD of the project:

a) Entity under Land BG or Land route shall furnish
land documents for 100% of the land required for
the project

b) Entity under the LOA/PPA route shall furnish the
land documents for 50% of the land required for the

Land Requirement for Extension:

The eligibility criteria indicating 100% land acquisition for extension
require clarification, since the extant CTUIL framework mandates
submission of only 50% land (through land documents or Land BG).

Accordingly, itis requested that the balance land held through
sub-lease arrangements, or assignment from parent, subsidiary, or
affiliate entities also be duly recognised for meeting the land
requirement for both Land and Land BG route. In this regard, it may be
noted that CTUIL, vide its February 2026 Addendum to the Advisory
dated 03.02.2025, has accepted sub-lease documents in compliance
with Regulation 11A (1) of the GNA Regulations.
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Srno

Draft Procedure

Comments/Suggestions/Clarifications

capacity for which in-principle or final grant of
Connectivity has been intimated.

c) Entity has furnished Financial Closure document.
d) Entity shall furnish details of the EPC contract
award.

Comments on Procedure for levying compensation charges for permitting additional time to achieve milestones under the Central Electricity

Regulatory Commission (Connectivity and General Network Access to the inter-State Transmission System) Regulations, 2022.

6



Annexure- 2

Delayed Transmission Lines

Actual
SCOD
sr.No o . lengt | Delay Implementin Officia | expecte
Transmission System/Line h (Months g Agency L d (as per
(CKM) |) SCOD | CEA
report
Mar'26)
1 Narendra New (GIS) - Pune (GIS) 765 D/c Line 636 27 Adani Jul-24 | Oct-26
2 Beawar-Dausa 765kV D/C line 474 14 PGCIL Apr-25 | Jun-26
3 Koppal-ll PS - Narendra (New) 765 kV D/c line 238 6 PGCIL Dec-25 | Jun-26
4 Gadag-Il PS - Koppal-1l PS 400 kV (Quad Moose) D/c line 77 6 PGCIL Dec-25 | Jun-26
5 Koppal-Il PS - Raichur 765 kV D/c line 293 6 PGCIL Dec-25 | Jun-26
6 Sikar-Il -Narela 765 kV D/C line 468 13 PGCIL Aug-25 | Sep-26
7 Sikar-1l -Khetri765 kV D/C line 144 13 PGCIL Aug-25 | Sep-26
8 Mandsaur PS - Indore (PG) 765 kV D/C Line 351 6 PGCIL Aug-26 | Feb-27
9 Sirohi PS - Rishabdeo 765 kV D/C line 421 8 PGCIL Aug-26 | Apr-27
10 Rishabdeo - Mandsaur PS 765 kV D/C line 250 8 PGCIL Aug-26 | Apr-27
11 Fatehgarh-1V (Section-2) PS-Sirohi PS 765KV D/C Line 413 7 PGCIL Aug-26 | Mar-27
12 Sirohi PS-Chhitorgarh (PG) 400KV D/C Line (Quad) 445 7 PGCIL Aug-26 | Mar-27
13 Beawar-Mandsaur PS 765KV D/C line 553 4 PGCIL Aug-26 | Dec-26
14 Bhadla-IIl - Bikaner-111 765 kV D/c line 254 7 PGCIL Aug-26 | Mar-27
15 Fatehgarh-lll (Section-2) PS — Barmer-I PS 400 kV D/c line (Quad) 111 7 PGCIL Nov-26 | Jun-27
16 Barmer-1 PS- Sirohi PS 765 kV D/c line 416 7 PGCIL Nov-26 | Jun-27
17 Fatehgarh 3- Bhadla-3 400kV D/C line (Quad) line 446 19 Apaarva Feb-25 | Sep-26
18 Fatehgarh3- Beawar 765kV D/c (2nd) 635 15 Sterlite Feb-25 | May-26
19 Fatehgarh-1V PS (Sec-2) — Barmer-I PS 400kV D/c line. 90 6 PGCIL Dec-26 | Jun-27
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20 Sirohi—Mandsaur PS 765 kV D/C line 621 3 PGCIL Mar-27 | Jun-27
21 Mandsaur PS — Khandwa (New) 765 kV D/C line 535 3 PGCIL Mar-27 | Jun-27
22 Beawar-Dausa 765kV D/C line 474 14 PGCIL Apr-25 | Jun-26
3 EaTtLeSh)garh—IV PS (Section-2) - Bhinmal (PG) 400 kV D/C line (Twin 369 5 Apraava Aug-26 | Oct-26
24 Ramgarh PS- Bhadla-Ill PS 765kV D/C line 372 10 PGCIL Apr-25 | Feb-26
25 Merta llI- Barmer | PS 765 kV D/c line 686 4 DRAIPL Dec-26 | Apr-27
26 Merta Il - Beawar 400 kV D/c line (Quad). 143 4 DRAIPL Dec-26 | Apr-27
27 Merta Il - Dausa 765 kV D/c line 494 4 DRAIPL Dec-26 | Apr-27
28 Bikaner-Ill - Neemrana-11 765 kV D/c line 683 6 PGCIL Dec-25 | Jun-26
29 Neemrana-II- Bareilly (PG) 765 kV D/c line 672 12 PGCIL Dec-25 | Dec-26
30 Bikaner-1l PS — Bikaner-Ill PS 400 kV D/c line (Quad) 62 6 PGCIL Dec-25 | Jun-26
31 Neemrana-Il -Kotputli 400 kV D/c line (Quad) 88 12 Sterlite Dec-25 | Dec-26
32 Bikaner-Ill - Neemrana-Il 765 kV D/C line (2nd) 692 8 Tata Dec-25 | Aug-26
33 Kurawar — Ashta 400 kV D/c line 112 8 PGCIL Oct-26 | Jun-27
34 Shujalpur — Kurawar 400 kV D/c line 59 8 PGCIL Oct-26 | Jun-27
35 Bikaner-1V PS — Siwani 765 kV D/c line 486 5 PGCIL Nov-26 | Apr-27
36 Bikaner-1V PS - Siwani 765 kV D/C (2nd) line 482 7 PGCIL Nov-26 | Jun-27
37 Ananthpuram PS-Cuddapah-400kV (Quad moose) D/c Line 371 7 PGCIL Sep-25 | Apr-26

illustration:

Extensions Narendra -Pune Fatehgarh3- Beawar Bhadla Il - Sikar Il
Official SCOD 16-07-2024 28-02-2025 30-09-2024
Extension 1 31-12-2024 31-03-2025 31-12-2024
Extension 2 31-03-2025 30-06-2025 31-01-2025
Extension 3 31-09-2025 31-07-2025 31-03-2025
Extension 4 31-12-2025 30-09-2025 30-06-2025
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Extension 5 31-03-2026 31-12-2025 31-08-2025
Extension 6 31-10-2026 31-01-2026 30-09-2025
Extension 7 31-05-2026 31-10-2025
Extension 8 30-11-2025
Extension 9 31-12-2025

Extension 10

Charged - 31-01-
2026
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